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CEN TRAL ADMINISTRATIVE TRIBWN L p RIN CIPAL BENCH
0..A,No 315/ 99
N
New Delhi: this the //” day of may,19993

HON 'BLE MR, S, R, aDIGE, VICE CHAT A" aN (a).

HON 'BLE MRS, LAKSHNT SUAMIN o THAN, M MBER(D)
C.L.’Ghéudhary o

%o shri Dsegp Chand, v

R/o NpTI, Oomplex, Qtre’ No.'316, |

(National pPouwer Trainins Institute),

Sector=33, Faridabad, (Haryana) seess ROplicant,

(By adweates shri UoSri vasteﬁuﬁ)"ﬁ.
/e rsus

thion of India through

&
1. The director General,
National Power Training Institute,
Sector~33, Faridabad(Haryana),
2, The Executive Director,
Regional Power Training In stitute,
stgag;i‘ﬁ;.- 44, .......Respondents.
(By adwcates Shri K,L,Bhandul a)
O RDER
HON 'BLE MR,.S, Re-ADIGE VICE CHALAMAN (a)
Heards
A 2 The.direction of the sort prayed for by applicant

in para 8 of the OA cannot be issued’l,because the tems
and conditions of the deputation lay doun that the
dep utation woul d initially be for 1 year, which may
be extended for a maximt.h period of 3 years "at the

digt.ion of"the appellate authority.

3e Under the ci rcumstance, the appellate authg rity may
or may not choose to exténd the periodgof deputation bayongd
1T years It is no doubt open to them to consider extending
applicant's deputation, but a deputationist has no

snforceable legal right to compel respondents to absorb

him or ewen to consider extending his deputation,
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4 ppplicant-'s counsel has assertsd that yhilg
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applicant has bgen repatnated y New persons are

being taken on da:utationo

5 As stated abbue while it is no dubt open to
respondents to onsider extending applicant?s
deputatio:al:ib};o direction on the point cen justifiably
be issued to respondents. |

A
6o The 8a is therefore dismissede. No costse

( MRS, LAKSHWI suAmNATHAN I
MEMBER(I) vrce CHAI AN(A)‘i
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